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28.08.2019   The Appellant (Promoter) has preferred this appeal against the 

order dated 8th August, 2019 passed by the Adjudicating Authority (National 

Company Law Tribunal), Ahmedabad Bench, Ahmedabad whereby in view of the 

decision of the Hon’ble Supreme Court in ‘Vijay Kumar Jain vs. Standard 

Chartered Bank Ltd. & Ors.  the ‘Resolution Professional’ is directed to provide 

a copy of all the ‘resolution plans’ to all the eligible persons i.e. suspended 

Management and Operational Creditors etc.   In this view, no further order is 

required to be passed.   

 The appeal stands disposed of.   
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